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(Registration O0.A. No, 237 of 1987 &
O« No, 370 of 199 )

- R.P Misra 2 14 others *edvevso0 -'-Eo"il't#ira'r sesevse nﬂppl ic &‘?

Hon'ble Mr, Justice U.E'Sriuastaﬁa, USCie

Hon'ble Mr, A.B. Gorthi‘ Hambar!ﬂ} |

(By Hon,.Mr,A.B. Gorthi, Member (A

The applicants in both the above noted cases
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the cases &'
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have raised a common question of law, and-the 1
their cases are also Similar. Both 7 o

1
J

being dispased of by this common judgement \

ey
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The applicants a¥e the employee Af Carpet

Weaving Training Centres and Advance Trainﬁ? xﬁﬁﬁf
@

located in varigus Places in the State of U-i? ‘ i

establishments are under the Development Cﬁmmissigﬁér !

Handicrarts, Ministry of Textiles, They-claimed. that

although they yere appointed against designation of

“torekesper Cum Accounts

Field ﬁdministratiua Cell

(Annexure A-1 & A=2) which are the job charts of Carpet

Training OffPicer and Storekeeper Cum Accownts C)lerk

respectively, They lay douyn that in the abs

enge of Carpet
Training Officer the |

Storekeeper Cum Accounts Clerk has

Perform all the duties of the former and vice-versa ,
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Accordingly they claim that ‘they should

AT
Factually the applicants did perform e

were ment to be performed by tha-@ﬁﬁ?ﬁﬁ

-

)

scale of pay as is admissable to the cafpﬁ%*?ﬁ{iﬁﬁﬂ@ or
In support of the claim they relied on a judgéﬁ?ﬁégﬁ?;;‘T
Highcourt in writ petition No 390 of 1984, Thn-ﬁiéjﬂﬂﬁ?;
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that case are similar to those in the present appkﬁﬁﬁfﬁﬁm

before us. The J & K Highcourt, in the aforesaid naSﬁ;Q:?g}

i
aS under;

"The petitioners are entitled to be paid same scale of
ﬁay and salary which was paid to the Carpet Training
Officers for the period for which they have functioned
@8 Carpet Training Officers at various training centres
and their pay should be accordingly determined and

paid to them, This yill not however,entitle them to be
called Carpet Treining Officers or to be posted as
Cerpet Training Officers in the organisation, They are
entitled to be pmid the wages for ths work they have
rendered or they are rendering,.This can be determined
by the respondent No .2 after taking into account the
period for which the petitioners have worked,or are
working as Carpet Training Officers in pursuvance of the

circular and job chart {__%

3e The respondents wyhile admitting most of the material
facts stated in the application contend that in thaz
organisational and public interests the applicants were aske
to perform duties of the Carpet Training Officers wherever
such officers were not posted or present., The applicants
however, have no right to cleim the higher designation or !
the salary in vieuw of Fundamental Rules 49(IV), The
respondents further claim that the principle of equal pay
for equal work does not apply tc the present case and that theg

qualifications required for a Carpet Training Officer are

altogether different from those required for a Storekeeper
Cum Accounts Clerk, There is no promoticnal avenue for a
Storekeeper Cum Accounts Clerk and under no circumstances

could he be promoted as a Carpet Training Officers,
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4's There is no doubt that the jab u

(Annexure 1 & 2) lssued by the Field Adminiﬂtﬁﬁ“%nx
u,.

Cell,%ﬂrin&gar are not applicable to the appliﬁgﬂrfv

However, the respondents have not been abla to duﬂf

the fact that the applicants had parfarmad the dutiea 3551
of Carpet Training Officers 35 has ﬁ;;n;¢ allegal =
in the applicatioms In vieuw of the stanqy taken by
the respondents and in vieu of the judgement of

3 & K Highcourt afore — mentioned, ue are of the opinion
that ,the applicants are entitled to be paid the salary 'j
admissible to Carpet Training Officers for the periods
during which the applicants factually penformad the
duties of Carpet Training Officers » The applicants

cannob, houever, glaim to be promoted as Carpet Training ;

OFficers , Gearly oh the ground that they had parfnrmed

the duties of the said designation. It js for the

respondents to verify the records and determine the ;

definite periods for/fthe applicants per forma or have been

performing the duties of Carpet Training Officers and to
calculate the extra wages to be paid 1in view of our -
above obser vations ,

Se Original Application No. 237 of 1987 and

Original Application No. 270 of 1990 are thus alloued

to the extent as indicated above.

Member (A) Vice=Chairman
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